ITEM NO.39 COURT NO.8 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 8016/2021

(Arising out of impugned final judgment and order dated 03-06-2021
in SA No. 110/1988 passed by the High Court Of Judicature At
Allahabad, Lucknow Bench)

RAM NIWAZ (SINCE DECEASED) THROUGH LRS. & ANR. Petitioner(s)
VERSUS
RAM YAGGYA & ORS. Respondent (s)

(FOR ADMISSION and I.R. and IA No.70677/2021-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.70678/2021-EXEMPTION FROM
FILING O.T. and IA No.70680/2021-EXEMPTION FROM FILING AFFIDAVIT
and IA No.71496/2021-PERMISSION TO FILE ADDITIONAL DOCUMENTS/
FACTS/ANNEXURES)

Date : 12-09-2023 This petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE S. RAVINDRA BHAT
HON'BLE MR. JUSTICE ARAVIND KUMAR

For Petitioner(s)
Mr. Manoj K. Mishra, AOR
Ms. Rajshree Rai, Adv.
Mr. Vinay Rai, Adv.
Mr. J.k. Mishra, Adv.
Mr. D.n. Dubey, Adv.
Mr. Vishal, Adv.
Mr. Piyush Singh, Adv.
Mr. Amrendra Kumar Singh, Adv.
Ms. Madhulika, Adv.

For Respondent (s)
Mr. Sanjay Kumar Visen, AOR
Ms. Himani Bhatnagar, Adv.
Ms. Suvarna Singh, Adv.

Signature ot Verfed Mr. Rajnish Kumar Singh, Adv.
s Mr. Rohit Pandey, Adv.
Mr. Vaibhav Maheshwari, Adv.
Mr. Varad Dwivedi, Adv.
Mr. Arjun Sain, Adv.
Mr. Adhyayan Gupta, Adv.



Ms. Munisha Anand, Adv.
Mr. Harshad Bahrani, Adv.
Mr. Ankit Sharma, Adv.
Mr. Kishore Kaya, Adv.
Ms. Shashi Kiran, AOR

UPON hearing the counsel the Court made the following
ORDER
In view of letter circulated by the learned counsel for the
petitioners seeking four weeks adjournment for filing rejoinder

affidavit, the matter is adjourned for four weeks.

(VISHAL ANAND) (BEENA JOLLY)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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